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THE ANDHRA PRADESH (REGULATION OF APPOINT-
MENTS TO PUBLIC SERVICES AND RATIONALI-
SATION OF STAFF PATTERN AND PAY STRUC-
TURE) ACT, 1994.

ACT No. 2 OF 15947 .

[

a " [13th January, 1994.](
£

AN ACT.TO REGULATE APPOINTMENTS AND PROHIBIT
IRREGULAR APPOINTMENTS IN OFFICES AND
ESTABLISHMENTS UNDER THE CONTROL OF THE
STATE GOVERNMENT, LOCAL AUTHORITIES,
CORPORATIONS OWNED AND CONTROILED BY
THE STATE GOVERNMENT AND OTHER BODIES
ESTABLISHED UNDER A IAW MADE BY THE
LEGISLATURE OF THE STATE TO RATIONALISE
THE STAFF PATTERN AND PAY STRUCTURE OF
EMPLOYEES T¥HEREIN AND FOR MATTERS
CONNECTED THEREWITH OR  INCIDENTAL
THERETOQ. ’

*Received the assent of the Governor on the 15th’
January, 1994, For Statement of objects and Rcasons,,
Please see the Andhra Pradesh Gazette, Part 1Y-A, Extra-
ord1nary._dated the 22nd December, 1993, P, 18-22. I
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Be it enacted hy the Legislative Assenbly
of the Scate 5i Andhra Pradesh in the Forty-
fourtih Year of the Republic of India 2s
followe o= -

. {1) '"his Act may be called the Andhra

el comzance— Pradesh (Regulation of Appointments Lo

Imenc.

Dafizitions.

PLb]jc Services and Rationalisation of
Staff Pattern and Pay Structure) Act, 1594.

(2} it shall be de .9
inte force with effect on
Maovember, 1993.

o.bave come
from tie 25th

.’]u ct

2. In this Act unless the context olper-
wisn reguires,- } ,
(i} ‘'competent autherity' means the
officer or authority specified by the

Government by notification to exercise
the powers and perform the functions of a
competent authority under this Act and
they may specify the different authorities
for different pUrpoSses, different
districts and different departmeats and
institutions;

(ii) 'dally wage employee' means any
persen who is employed in any publie
service on the basis of payment of daily
wages and includes a- person employed on
the basis of nominal muster roll of
consolidated pay either. on full-time or
part-time or piece rate basis or as a
workcharged employee and any other
similar category of employees by whatever
designation called other than those who
are selected and appointed in a sanctioned
post in accordance with the- relevant
rules on a regular basis;

(iii) 'Government' means the State

Government; /
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o



 Corporations:

(iv) *loecai authorily’® means, —

{a) & Grom Panchayat eutaplishod
under the andhra Pradesh Gram Pfuchayels
Actk, 1544,

' (h) a2 Utardal Praja Pzrish:d
2illa Praja Porishad established
‘the andhra bW dandala Prada
shads, 2ills Praja Szuishads and
Pranalik%a and ibhivreudhi Sameeksha,
da;s Act, 193%;

-
H
‘
v
[
n

{2} a Municizalizy censtitubed undsx
the Andhra $Sradesh Municipalities nnot,
196 ; and

(&) a2 Municioal Corporation establa
shed under the roievant lavw, for che tame. -
being in “foxrece, xelating Lo

{v} ‘Hotification' aszans
cation pubklished i cio andbra
Gazette;

(vi}) 'Publiz Servize' dtears, sexvicers
in any office ov estoniishient of,--

(2) the Govezament
{b}) a loeal auchority;

(¢} & loxporation gr undezvaking
’ wholly ownei oy controlled by
the ftacve Governmant:
{d) body u_b1 sned under any
i Legigliature of
r incorporated
L, 1nc¢uu1ng-aunLVt:5iuy;

._,...
=)
5]
:‘I‘
B
[l
[ ]

{z) 2ny other o2ody establishe 2 ol
the State Goveromenlk oz by a
Society registered under any
law relating ©o tha regigtria-

tion ¢f societies’ fox the LlME

1864,
Aot 31 ol
1555,
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Prohibition of]|
daily wage
appointoents
and regnlation
of temporary
appointments.

Regulation of
recrujtment. |

6
T

being in force, and receiving
fiinds f£rom the State Govern-
ment either fully or partly
for its maintenance or any
educational institetion whether
 registered or not but receiving
aid from the Government.’

{(vii} 'Schedule’ means, the Schedule
aprznded tc this Act. -

= 3. (1) The appointmént of any person
in any public service to any post,, in any

- class, category or grade as a daily wage

employee is hereby prohibited.

(2) No temporary  appointment shall
be made in~ any public service to any
pest, in any class, category or grade
without the prior permission of the compe-
tent authority and without the name of
the concerned candidate being sbonsored
by the Employment Exchange.

4. No recruitment in any public service
tc any wpost in anv ¢lass, category or

- grade shall be made except, ——

{a) from thea panel of candidates
selected and reccmmended for appointment
by the Public Service Commission/College
Service.» Commission where the post 1is
within the purview cf the said Commission;

{b) from a panel prepared by any
Selection Committee constituted for the
purpose in acecordance with the relevant
rules or orders issued in that behalf;

" and

{c) from the candidates having the

‘reguisite gualification and sponsored by

.the Employment Excnange in other cases
- where recruitment otherwise than in

accordance with clezcses- {a) and (b) is
permissible.
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Explanation:- For the removal of doubts
it is hereby declared that nothing in this
section shall apply to compassicnate
appointments made in favour of son/daughter/
Spouse of any person employed in public
service who dies in harness or who retires
from service on medical grounds, in accor-
dance with the relevant orders issued from -
time to time,

- 5. Where an appointment is pot in
accordance with section 4, the drawing
authority shall not sign the salary ‘bill
of the appointee concerned and the Pay and
Accounts 0fficer, Sub-Treasury Officer or
any other officer who is charged with the
responsibility of passing the salary bill
shall not wsass ‘such bhill unlgss. a
certificate issued by the appointing
authority te the effect that the appoint-
ment has been made in accordance witn
section 4 is attached to the first salary
bill of the appointee concerned.

6. (1) Where any holder of an eiective
office or any officer or authority makes
any appointment in contravention of the
provisions of this act,-

{a) it shall be deemed in the case
of the holder of an elective office: that
he has abussé¢ his position or power and
accordingly the competent authority shall
initiate procsedings for his removal; and

(b} in the case of an officer. or
authority it shall be deemed that he is
guilty of misconduct and the competent
authority shall initiate action under the
relevant disciplinary ruvles.

(2) In eddition to taking action
under sub-section (1, the pay and alio-
wances paid +o the person whose appoint-
ment is in contravention of the provi-_
sions of this Act shall be deemed

Bills not to
be passed.

Pepalric -



Act @ of
1989,

* Bar for

: FegULsTISA~ apnlgyee and no pers

tion of
SEIVites.

s

g
co be an illegal payment and a loss to
+he Government Oor, a5 the case may b2, o
the concerned institution and the same

shail be recoverable bY surcharging the .

same under the Andhra Pradesh State Audit
Act, 198% agzinst the persoen, cfficer gr
authority who makes such apoointment” 1n

contravention of the provisions of this
nor or where such guzcharge is not possi-

bie under the said BAcu in ancordance with

such manner @s may be prescriized including

as arrears of land revenue.

7. ¥o nerscn who is :  éaily wage
Serson who is  appointed
on a temporary basis undev section 3
and is continuing as such an Lol commence-
ment of +his lLet shall have or shall be
deemed ever to have a right to claim for
regularisation of services on any ground
whatzoever eond the servicas of such
verson saall be liable to be terminated
at any time without any notice -“and
without assigning any reascns:
Provided thab in the case of Uorkmen
£ziling within the scope of section 25~F
of the Industrial Disputes acz, 1947, -one
monih's wages and such cowpsnsation as
would be payable under the said section
shali be paid in case of termination of
gsrvices:

Provideqd further that noching in this
section shall apply o the Workmen governed
by Chapter V~B of the Industrial Disputes
Act, 1847,

Explanation: For the removal of doubts
it is hereby declared that the termination
of services under this section shill not
be deemed to be dismissal or removal from
-service within the meaning of article 311
of the Constitution or of any other
relevant law providing for the dismissal
of removal of employees but shall only
amount to termination simpliciter, not
amounting to any punishment.

™
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§. For the purpose of enforcing the Power to
provisions of this Act, it shall be give direc~
competent for the Government, the Pay 2and tious.

Alcountg  0Officer, the Directer of
Treasuries and Accounts, the Director of
State Audit, Director of Accounts of the

Project Départment or any Read "of the
Department of the Govermment to issue
such directions as they may deem fit to
their subordinates and the 5subordinate
shall comply with such directions. where
any subordinate cofficer is guiltv of nen-
compliance with such directions it shall
be deemed that he is guilty of miscon-
duct for proceeding under the relevant
disciplinary rules. .

9. Motwithstanding anything contained
in any Jjudgment, decree or order of zny
court, tribunal or other auvthority, the
claims for regular appointment of all
dailv wagye emnloyeESﬂndnarsons eppointed
on a temporary basls, shall stand abzted
and accordingly, ~

{a} no suit or other proceeding shall

be instituted, maintained or continued in
any court, tribunal or other authority by
the daily wage or temporary appointoes
against the Gaovernment or any: person oo
authority whatszoever for the regulavisa-
tion of the services;

(B} no court shall enforce anv dacree
Qr ordar directing the regu‘avlﬁgcrOP (o33
the services of such persons; and

{c) a2l n;obeedlngs pending in any
court eor tribunal claiming the regulari~
sation of services shall abate,

1. (1} ¥Ho no;t shall be created in
any office or establishment Lelaulng to a
public service without the pravions sanc-
tion of the compatent authoriuy.

/

Abatencat of_
claims.

Crentlon o
Posth.



Review
Committees.

apply.to such _appointments.

| 10
{2) Any appoin{:ment made to any posti
created in violation of sub-section (1)
shall be invalid ,and the provisions of
sections 5, 6 and 7 shall mutatis mutandis

1i. (1) vithin a period of one month
from the date of .commencement of .this’

— Act, the Government shall consktitpta. a

Committee with an . officer not less in
rank than a Secretary to Goverament as .
the Chairman and such number of members

of such rank as they may deem- £it, to

review,«’ :

{a} the existing staff pattern in any
otfice or éstablishment employing persons
,belonging to any publié service keéping
in view the workload of such office or
estaplishment; and -~ - .-

(b) the pay scales, allcwances,
exgratia, bonus, pension, gratuity and
other terminal benefits and perquisites
applicable te the post belonging to any
public service of such office or esta-
blishment {other than the teaching staff
of the Universities) keeping in view the
gualifications and Jjob reguirements of

- each such post. : ]
* 1

{2) After.undertakiny review under sub-

_gection {1} the committee shall submit a

report with its recommenf:lations ‘to the
Government for such 'actl:.on as may be
prescribed by rules made in this behalf.

(3) The Committee shall regulate its

tions under this section.

.owvn procedure for discharging the func-

u

[
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(4} All orders and debisiong of the
Committee shall be awnthenticated bg t?e
Chairman or a member authorised by him in

this behalf. :

Explanation:~ For the purposes of this
section gecretary to Government iuncludes
a Principal Secretary or Special Secre-
tary to Govarnpment.

12, (1) The Committze consticatzd
under section 11 shall, while discharging
the' daties under +his Aact, have all
the powers of a Cilvlil Cour: wyhile trying
a suit under the Code of Civil Frocedure,
1908 in respect of the following matters,
namely:- ' -

{a) summoning and enforcing the
attendance of any perscen  and
examining him cn catl;

{b) requiring the discovary and pro-
duction of any documenct:

(¢) receiving evidence on affidavits-
(@) reguisitioning any public record
or copy therecf irom any court or

caffice; and

(e} issuing commissions for the exami-
nation of witnssses or documents.

{2) For purposes of discharging its

duties the Committee shall have the right’

to inspect or cause to be inspected any
office or establishment referrsd to in
sub~section (1} of section 11.

_ 13. (1) any person or authority who con-

travenes the provisions of this Act
shall apart from the penalties otherwise
provided for, be punishakle with imprison-
ment for a term which shall not be less
than six months and which ij extend upto

Coralitee to
xercize the
poirers of
the Civil
Court.
Canrgnl

ol ¥ of
1353,

Offences

znd punish-

menis.



Fenzlicy -

for abetters. .

Offences by
Compandes

Jbproved that the offence, has been commit-

12 .

two yzars and also with f£ine whicn shall
not ke less tharr five thousand rugees but
which may extend upto +ten thousand
rupess,

{2) lio court shall take cognizance of
an offence punishable under this section
except with the previous sanction of the
Goverpment: .

14. vihoever abets any ofifence punisha-

such offence.

153, Where &n oifence aga
the bprovisions of this »&c
ruls made thereunder has beon commitied
py a Company, every rexson, whoe at the
timz ¢f the offence was committed, was
incharge of, and was responsible to the
company for the conduct ghall be deemed
to k2 yuilty of the oifence and shall ke
lizble to be procesded against and puni-
shed accordinglyq

Provided that nothing contained in
this sule-section shell render any sudh
person liable to any pun*shment, if l.e

provas that the Ifence wLs commitoe
withouit hais kno”ledgu br th hea had

at
exercisad all due da2ligance to prevent’

the commission of such oiifence.

{2) Netwithstanding any thing in sub-
szection (1) where any such o0Ifeace has
been committed by 2 compzny and it is

4

1

ted with the consent or connivance of, or
is attributable, o anry ne2clect on fne
parw ci, any Director, Manager, Secretary
ar otiher officer of the Company, shall b=
liable to he proceeded against and punished
accordingly.

Explanation:- Foxr the purpose of this

secTion, ~

ble under this Act shall be punished with
the punishment provided For in this Act
ior



{2} "Company’ means & conpar7 as
defined in the Companies act, 1956 and Central Aet
includes a University, a Zirm, a sccietyd of 1956
or other asscciation of indlividuals; and

n relatcion Loy~

(L) "Director®

(i) & Firm, means & partner 1r tha

a Ugiversity, & society or other
ion  of individvals weens the
who 1s eatrusted with (ne powsr

ma cprointments in the case ¢f a
University under the concerred law under
which ths University is established, and
in other cases ,under ithe rules of the
society orx other associztion, as the case
may bea.

. Mo  suift, Dprosecution or othes Bar of
legal grocesdings shall lig againzt ooy Jurdsdicsicn
parson for anything whick i¥ in good ef Civil
faith done or intended to be done in pur- Courts.
suance of  this Act or 'the ruales made
tnereunder.

3 1=

a4 1Y

17. The provisions of this Act act
shall have efiect notwithstunding anyiiing to override
contgined in any other law for the ftime cthar laws.
beinc in foree or any judgement, dzcrec

or order of any court, tribunal sr other
adthority.

18. (1) The Geovernment may by notifi- power to
cation, make rules f£or carrving out all gake rules.
or any oI the purposes of this ace.

{2) Every rule made under this act
shall immediately after it is made,
be laid before the. Legislative Assembly
of the State, if it is in session and if
it is not in session, in the session
immediately following for a total pericd
of fourteen days which may be comprised
in one session or in two successive
-sessions, and if, before the expirxaticn



Guidelines for
interpretation
of Act

Bepeal of
Ordinance
8 of 1993,

..:il

of the session in which it is so laigd
or the session immediately follow%ng the
Legislative Assembly agrees in making-any

modification in the rule or in the -

annuiment offihe rule, the -rule sﬁéil.

from the date on which the modification

or annulment is notified, have effect
only in such modified form or shall stand
annulled as the case may be so, however,
that any such modification or annulment
shall be without prejudice to the validity
of anything previously done under that
role, : )

19, The ,h Schedule to this Act shall
constitute the gquidelines for the- inter-
pretation and implementation of this Act.

20. The Andhra Pradesh (Regplation of
Appointments to Public Services and
Rationalisation of Staff Pattern and Fay
Structure) "Ordinance, 19853 is hereby
repealed.

i K. SATYAWARAYANA MURTHY,
Secretary to Government,
Legislative Affairs,
Law Department.
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THE SCHEDULE

‘ -
THE STATEMENT OF OBJECTS AND REASONS TO
*  pEE ANDHRA PRADESH [REGULATION OF
APPOINTMENT TO PUBLIC SERVICES AND
RATIONALISATION OF STAFF PATTERN AND
PAY STRUCTURE] BILL, 1993

The Constitution envisages tne State to be 2
welfare State. The long cherished dictum of
Bentham is that the sState should try to maximise
the good to waximum number of its citizens. State
Government has to collect taxes and non-taxes
from its citizens wno can afford to pay so tnat
such funds can be uséd for maintaining law and
order which is a pre-requisite for amy orderly
Governrent and use the rest of the funas for the
welfare of various sections of the society. In
this process Government has to necessarily nave
its own employees to collect taxes and ioplement
the welfare and aevelopmental programmes. The
cost of such Government employess is, therefore,
a necessary item of expenditure of the 3State
Government. But, the amount sospent on its staff
should be reasonable and should leave adequate
amount for taking up welfare and developmental
activities for the vrest of citizens, Tne
percentage of the ewployee population including
their families to the total populaciop of our
State is about 10%. It may not be always possible
to limit expenditure on the employees to that
percentage but at the same time it should not be
sudn that the staff's expenditure leaves very
lirrle for remaining 9U% of the pecple.

LY

The number ¢f employees has been imcreasing
at an enoromous rate. The census of Government
employees conducted by the State Government in
1976, 1981 and 1988 and as projected in 1993
shows that the number of enployees of the
Government, Universities, [nstituticns receiving
Grant-in-Aid snd Public Sector Undertakings, Local
Bodies has increased from 6.78 lakhs in 1976 to
12.34 lakhs in 1993 which constituted an increase
of 82%. oOut of this, the employdes of the

LY
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Departments of the State aleone ivcreased freon
2.85 lakhs to 5.55 lakhs rapreseirting en increase
of 95%Z. The Public Sector Undertakings graw ac
1282 from !.44 lakhs to 3.28 lakhs. smong the
Govermment employees and Local Sody crployses, the
class IV and other categories constirtute about
41%.

rs  show That  bho

The expenditere particulz
amount spuntc on the salapiss, allouances and
pension of Govermment emplovea ayat daj
enployees, csmployees pald ouc ~in-ndd,
amouats ©wo a figure of R.4277 evorag dn 1993-94
salaries 'on the due dates. Govirnwent donsiders
that it is rot fadir thet people’s Infirent shoulo
be neglecued and even sacrifie=¢ by not takinrg up
schemes just to pay salaries %o ibs enploysag

In addition to the. salarv and pension commit—
. ment there is a heavy deht servicing burdenon the
Goverarent., The debt also nas opeen increasing
from year to year. In 1982 tne total cutstanding
debt was %.2543 crores. It nas nuow reached 4. 10970
crores during 1993-%4. A& vvesent, fheé JSovernment
are paying as much &s R.1012 crores for payment
of ipterest and #.330 crores "for rceravioent of
principal aupount every year. The total amount of
.non—-plan  items of expenditurz in 1993-%4 is
amountigg to 1.6222 crores, whlen cunnot  be
aveided, The Govermment are aob zble to complete
a2 nuzmber of [rrigation Projects and Power Projacts
because of lack of funds. Ffor the same reason
productive assets lika complered Irrigation
projects and roads are hot being properiy cain-
tained resulting in wastage of assets whose
replacement will cost soveral hundreds of croves
of rupees. Afr prasent, the Govermsent are spending
81% of the debt they receive 'from the Govermment
of India, Market borrdwizmgs and all other cate-
gories of loans for repayment; which zeans only
19% of the total debt is being added to our
resources. But it is ‘estimated tpat Irom Rnext
year onwards the repayment will be more than the
debt receipts. [f the Government are caugnt in
such & gebt trap the amount availab.e to the
State Government will be limited Lo its own tax
and non~tax revenues and the devolutions from the

I
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Government of India. The devolutions expected
from the Government of Indla 1s about Kk.1694
crores in 1993-94. Since the expenditure on esta-
blishment is already 105% of the= own tax and aon-
tax revenues of the state, it can be seec that
between this expenditure and other non-plan ex-
penditure the Government would nave exhausted the
tost of the resources leaving very little for
welfare schemes and developmental programmes.
Since no Govermment c¢an allow such total neglect
of welfare and developmental activiries the  ew—
ployees of the State will not be gettingsalavies
on time and eventually they will not be getting
tneir full salary also.

Tne irregular appointments are adversely
affecting the interest of several thousands of
unemployed persons who have registered in tne
employment exchange and awalting their turn for
orders. It .is also adversely affecting tne
interests of Scheduled Castes, Scheduled Tribes
and Backward Classes whu have reservation in
employment since the N.M.R. appointements are not
taking care of the reservation for these cate-
gories. Governpent have constituted UDistrict
‘Selection Compittees and souwe adhoc Selection
Cormittees besides the Andhra Pradesh Publie
Service Commission to  takeup recruitment in
accordance with law in Governpent Departuwents.
Irregular appointments are depriving these legi-
timate recruiting bodies from performing their
functions. f[rregular appointments in excess of
sanctioned strength will alse result in industrial
undertakings becoming unviable and eventually
sick. When a unit goes sick, it results in re—
trenchment and even winding-up, thus, adversely
affecting the interests of the existing employees
who are recruited against sanctioned strength and
through authorised precess of selection. Simflarly
unauthorised appointmen.s over and abcove the-
sanctioned strength in Government Departments
would also increasz the number of euployees and
to that extent wmilitate against .the Government
" looking after tne existing employees who . have
been reecruited through proper channel. The Act
will, therefore, protect rhe interests of

J. 964-2
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candidates in Employment Exchanges, reserved cate~
gories, the existing eoployees who were recruitead
through proper chamnel and the legitimate func—
tions ¢f the reecruiting agencies.

Froz the above, it cam be seen tnat tne
financial position of the State arising out or
excessive expendiiure on starf is so alarning
that it sznnot ba tackled by ovdinary aaministrative
setions and instructlions. It is, therefore, thought
that a time has come “hen we nave to provide for
deterrent actiomn for illegal and irregular appoidt=
pents by enacting a law. [t has accordingly bzen
decided te ermact & law to achieve the following
objects, namely:i-

(a) totally ' banning such appointments in the
iastitutions covered by legislationj

(b) imposing siringent penalties for waking
appointr- by public servants on violation ok

tha 1.119

{c) to protect public servants from being
held for contempt £or non—-compliance of : the
orders of Tribunal or High Court and also for
abatement of pending .ases claiming regularisation
of services which are already filed hefore.the
~courts of law by uwaking a suitable provision

therefor; and ’

(d)} to protect the interests of candidates
registered with Employment Exchange, the reser—
vation rights of Scheduled Castes, Scheauled
* Tribes and Backward Classes, the rights of tre
existing employees whoe ave recruited through
proper chaanel and the functions of Andhra Pradesh
Public Service Compaission, Distrier Selection
Committees and other Selection Committees cousti-
tuted by the Government.

The legislation will preveat further
deterioration of finances of the State and at the

same time conserve the resources for the welfare

and developmental activitiles.

>
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Az the Legislative Assembly was not then in
gession having been proxogued and as 1rwas deeided
to give effect to:the above decision iomediately
the Andhra Pradesh {Regulation of Appointments to
Public Services and Rationalisation of Staff
Pattern acd Pay Srructure) -Orainance, 1993 (Andhra
Pradesh Ordinance 8 of 1993) was premulgated by
the Governor on th 24th November, 1993 “

Thig Bill seeks to give effect to the above
objectived.

K. SATYANARAYANA MURTHY,
Secretary to Government;
Legislative Affaizs.
Law Department.



THE ANDHRA PRADESH (REGULATION OF
APPOINTMENTS TO. PUBLIC SERVICES AND
RATIONALISATION OF STAFF PATTERN AND

_PAY STRUCTURE) . (AMENDMEFMT) ACT, 1997.

ACT No. 16 OF. 1997+

[iﬁa-.uay, 1997.]

An Act to amend the Andhra Pradesh (Regu-
lation of Appointments to . Public
Services and Rationalisation of Staff

Pattern and Pay Structure) aAct, 1994,

Be it enacted by the- Legislative
Assembly of the State of Andhra Pradesh

in the Forty-eighth Year of the Republic
of India, as follows:- .-

—

*Received the assent of the Governor on 29th April, 7997,
For Statement of -the Objects and Reasons. Please %ed -the
A.P. Gazette - Part IV-A Extraordinary dated 1ith Harch,
1997 at P-4. :

127



- Short title
and commen-
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1. (l) This Act may be called the
Andhra Pradesh {(Regulation of Appoint~
ments to Public Services and Rationalisa-
tion of Staff Pattern and Pay Structure)
(Amendment) Act, 1997.°

{(2) It shall be deemed. to have come

-into force. with effect from the 28th

~% section 4.
-;ét 2 ok
1994.

October. 1996.

"2. In the Andhra pPradésh {Regulation ~
of Appointments . to Public Services and
Rationalisation of Staff Pattern and Pay
Structure) ‘Act, 1594, in sectiomn 4,

(i) ‘section 4 shall be renumbered as
sub-section (1) thereof; .

{ii) the Explanetion thereunder shall

" be omitted;

{111) aztef sub-section- (1} as .so
renumbered, the following-shall be added
namely:-

"{2) HNothing in eubesecﬁien (1)
shall apply.,=~ -

{a} ‘to the compassionate appointments

made in favour of a soén or a daughter or

spouse of any person employed in public
service who dies in harness or who

‘retires from service on medical grounds,

in ‘accordance with the. relevant orders,

. iggued from time to time;

(b)# to the appointments made in
Ffavour of a son or a daughter or sSpouseé
cf any - person killed .in ‘extremist
violence; or in police firing who is not
accused of an- offence, in accordance’
with the relevant orders zssued from
time to Eime.".’
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3. The Andhra Pradesh (Regulation of-Rgpeal_ of
Appointments to Public Seryices and Ordinances
Rationalisation of Staff Pattern and Pay 24 of 1996
* Structure) {Amendment ) .Ordinance, 1996 and 5 of

-and the ‘Andhra Pradesh (Regulation of 1997
-Appointments ' tq Public Services ang-

Rationalisation of Staff Pattern and Pay

. ; Structure) (Amendment) Ordinance, 1997
‘are hereby repealed, . : :

G. BHAVANI PRASAD,
Secretary to Government ,
Legislative Affairs & Justice,

) Law Department.

J. 391-10°
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ACT No. 3 OF 1998.
* [3rd January, 1998.1

ACT FURTHER TO AMEND . THE ~ ANDHRA
PRADESH (REGULATION OF APPOINTMENTS
7o PUBLIC  SERVICES AND RATIONALISA~
110N OF STAFF PATTERN AND PAY
STRUCTURE) ACT, 1994.

Be it enacted by the Legisglative

agsembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic
of India, as follows:- :

f[aeceived the assent of the Governor om the u1-d1-1§és.
ror stateament of object and reasons please see the Andhrak

f[fﬂfi!_ﬁ!f&i‘e: part-1v¥-A, Extraordinary dated 21-11-1957

at ?age'i-S.]



-Shbrt title -

‘and

b

1. {1) This ‘Act may be called the
Andhra Pradesh (Regulation of BAppoint-

°“mFm°ﬂEMt-nents to Public Services: and Rationalisa-

Amendment
" of section

‘t r ‘Act. 2
of 1394.

Amendment
-of

tion of Staff Pattern and Pay Structure]
{(Amendment} Act, 1998.

) (2) It shall come. into force at
once. ’ R

2.In the Andhra Pradesh’ (Regulation
of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay
Structure} Act, 1994, {hereinafter
referred to as the principal Act), . in
section 4, in’ sub-section (2}, after
clause (b), the following-~ shall" be
added, namely:- - .

. “(c) 20 the- app01ntments - made 1n
favour of members of Scheduled Castes
or Scheduled - Tribes,. who or whose
parents. or - spouse ' are subjected ‘to
atrocities, ip accordance “with ' the
relavant orders . issued £rom time to
time." '

‘3. In séction 7 of “the principal

Act; -

{a) in the opening paragraph for the
expression, "Section 3~ and“, the
eéxpression,- "Section 3 and no_ person

. who" shall be substitutedj.

~ (b) in the first proviso, for the
words "provided = that,” “the words
prov1ded alse that" and in- the .second
prOV1so,for the words “prov;ded further

"tffat®," the words ."provided also that”

shall respectlvely be substltuted,
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. (e¢) after the opening parayraph and
before the first proviso so amended, the
following provisions shall be inserted,
pamelyi~ © LOR= 4 : :

»provided that the services of 'a-
.person, “who worked on daily - wage/NMR:/,
Consolidated : pay/Contingent workér on'
full time  basis contintously for a
minimum _period of £five’  years and is
‘continuing as such on the date of. the
commencement ©of the Act ghall be
regularised . in accordance with - the
‘scheme - foérmulated in G.0.Ms.No.212,
Finance & Planning (FW.PC.III}- Depart-
‘ment, dated the 22nd April, 199%4: .

Provided further that the services
of a  person who worked on part-time -
pasis continuously for a minimum period -
of ten years .and is continuing as . such
on ‘the date of the commencement of this
Act’ shall be regularised in accordance
with the scheme formulated in G.0.(P).
112, Finance & TPlanning " {FW.PC.III)

-Department, dsted the 23rzd July, 1997.".

K. M. HAGABHUSHANA RAD,
. Secretary to Government,
Legislative Affdirs & Justice (I/c),

Law Department.
L ]
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ACT No. 27 OF 1998.
~*[15th August, 1998.]

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH (REGULATION OF APPOINTMENTS
TG PUBLIC SERVICES AND RATIONALISATION
OF STAFF PATTERN AND PAY STRUCTURE)}
ACT, 1994.

Whereas, according to the provisions -

of the Andhra Pradesh” (Regulation of

Appointments to Public Services and’
Rationalisation of Staff Pattern and Pay

Structure) Act, 1994 and in accordance

.with the scheme formulated in the orders, .

*[Received the assent of the” Governor an the 15-08-1998,

For statement of object and reasons please see the Andhra

Pradesh- Gazette, Part-1V-A, Extraordinary dated 21-07-1998
at Page 6-7.]
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. issued by the Government in G.0.4s.No.212; -
Finance & Plannir:, (FW.PC.ILI) Department
dated the 22nd April, 1354, thé 'services
-of -a- person who worked- on daily wage/NMR/ .
" consolidated pay/Contingent “worker on’
full time basis, and also continuing as -
- such as;.on.the 25%th November, <1993, the
date on which the aforesaid Act has’ come
-into force snall be. regularised; -~ -

And Whereass, in various -‘judgments
_ rendered by the different courts, the
“ordérs’ issued by “the .Government - in .
- §.0.Ms.No,~ 17212, f:“Finance o-& - Planning -,

' (EW.PC.III) “Department, dated . the. 22nd .

day of April; 1994 havebeen interpreted, -
that ‘the’ ~ompletion “of five -yeaxrs: of .,

sarvice ‘as’ on 25th ‘November;-1993 - shall .
mean that as and when any smployee
completes five years of service; -and

3

. that the, first, proviso .under, Sectiom. i

. of the said Act have.alsobeen interpreted .- '

. to .mean.as.two.separate and independent -
conditionalities; ' : Ny v

R

-and Whereas, the said interpretation
is contrary to the intendment and the
"policy of the Government; : -

And . Whereas, thé Government felt it
necessary to remove.the ambiguity found
in the said proviso to section 7 of the’
said Act; - : ’

And Whereas, it is considered necessary
to extend the benefit of public ‘service
to ‘a_person in pursuance of an assurance-
made -on_ the- flgor of the Legislative
Assembly of the State; B

-Ané Whereas, it is also considered

. pacessary that brother or sister of an

unnarried person who is killed in extremist -~
* - . . i
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vn.olence or in polJ.ce fJ.rJ.ng who is. ndt.
an accused of an offenge 2150 need to be
provided _suiizble- emp.loy;nep.t. in . the
Government sez:w:,ce, LT

" and whereas. it is’ also con51dered
necessary to exclude from the .purview of
the'“publlc seérvyice® “such of the ‘insti-
tutions which are not recexvxng funds or
grants towards salaries of its enployees
from the State Government e Tia

Be 1t"enacted by © the  LégisTabive - '
Assembly of the State of Andhra, Pradesh '
in .the. Ebrty-nlnth Year or the Reaubllq
-”of Indla asg. followa. ;},_“._. : :

Il; Th:l.s Act may be calleu the Short title
Andnra ‘Pradesh {Regulatlon of Apoom.,ments and commen-
to Public Servicdes and Reaticnalisatios cement'
of Staff . Pattern .and  Pay. Struhtt.rej
1Second amendment) Act 1998 N

(2] Sub—ser-t:.on{l) '_of“ ‘sgetion 3 -
shall be deemed to have came .into force
cn_the 28._h October 1996 angd ‘.he 'f'em=.1n:|.ng
DJ:D‘J'J.SJ.O'IS shell ccme ;.nto Force' a‘- o'nﬂe.

AR £k the 2Andhra’ bradESh i{Regulatlon Anendment:
of Appomt.ments to- ‘Public. Services 'and of sectiom-
Rationalisation of ‘staff Pattarn™and- Pay 2, Act 2
Struc;'u:n} Act, 1994 {here:.na:.ter re_erred of 1954.
.20 as” the pr1n01pal Aq:t), ‘in sectidn 27
- in - ""1311-::2(?1} . t& isub-clzuse{ef, - the
,.ollowlng prov:r.so shall be added, 1amn1y--

"Prev;ded that th-- Sbruces in” any
‘-such "body” “or - society™ ‘as speufled‘ in
sub~clause{e), which “45 .not- reéceiving
any. funds or grant towards salaries of _ o
gt emp;.oyeeu from the“State Goverament = ":
shall” fids “Pe s “d2emed to'be pubIrc sev-w.ce' .
for Lhe nurpoaes cof this-Agr™y -0 il T e
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3. In section 4 of the principal Act,
in sub-section(2),-

(1) inclausu(b), for the words-+ “in
favour of a son or a daughter or spouse
of any person", the words "in favour of
a ‘son,or a daughter or spouse of any

married person or a krother oxr a sister

of any unmarried person”, shall be
substituted; N

{2) after cizase(c), the £ollowing
nev clause shall be-added, namely:-

*{d] to any ‘suitable appaqintment: to
be made in compliance -with. assurance -
bearing number 2488/X/9§, Assembly Secre-
tariat dated 10th Septexber,. 1996 made
on the floor of the Leg:.slat.x?e Assembly -
of #he State. . :

- Apendrenc 4. In section 7 of the principal Ect

of Bec-~
tion 7.

for the first oroviso, the following
provigo shall be susbhstituted, namsly:-

"provided that the services of those
persons continuing as on the 25th Novexzber,

" 1893 having completed a continuous minimum

period cf five vears of service nn or
before 25th. November, 1393 either on
daily wage, or nominal muster roll, ov

.consolidated pay or &8s "a eantingsnt

vorker on £ull time basis, shall be )

regularised in substa.ntive vacancies, if
they were othexrwise qualified fulfiliing

the’ other conditions stipulated in the

. scheme formulated in G.0.Ms.Bo. 212,

Insertion of
new sec—
tion 7A. '

Pinance and Planning (FW.PC.IT1) Lepartment
dated the 22rd April, 1994F, .

5. After ssction 7 of the principal
Act, the fo‘l:m.ng naw sectlon shall be
inserted, namel

¢ - - +
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*sbatement | 7A(l) Notwithstanding ary

of Claims. Government order, judgesent,

: decree or orxéder of -any
court, Tribunal or other authoriy, no -
person shall claim for regularisation of =
service under -the first proviso to
section 7 as it w&s incorporated by the
Archra Pradesh (Fequlation of Appointments

to Public Services and Rationalisation Act 3of
of Staff Pattern and Pay Structure)l998. -
(2Zmendment} Act, 1998. : ' -

. (2) No suit or other proceedings
shall be maintained or continued in any
Court;, Tribunal or other authority against
the Governmeat ¢Fr any person or other .
- authority whatsoever for regularisation
of services and all such pending proceed- -
ings shall abate forthwith; ’
*

(3} No Court shall enforce any decree
or order directing the Government or any-
person or other authority whatsoever for

" regularisation of services.”. -

G. BHAVANI PRASAD,
§ecre!:ary to Government, . -
Legislative Affairs .& Justice, -
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the
30th July, 2004 and the said assent is hereby first published on the
2nd August, 2004 in the Andhra Pradesh Gazette for general
information.

ACT No. 5 OF 2004

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH (REGULATION OF APPOINTMENTS TO
PUBLIC SERVICES AND RATIONALISATION OF
STAFF PATTERN AND PAY STRUCTURE) ACT, 1394,

e it enacted by the Legislalive Assembly of the
State ot Andhra Pradesh in the Fifty-fifth Year of the Republic
of india as follows:
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. Short 1. This Act may be called the Andhra Pradesh

tide.  (Regulation of Appointments to Public Services and
Retionalisation .of Staft Pattern and Pay Structure)
(Amendment) Act, 2004.

Amwsd- 2. In the Andhra Pradesh (Regulation of

westel  Appointments 1o Public services and Rationalisation of Staff

;:2:2, Pattemn and Pay Structure) Act, 1994, in section 2, for clause

1994, (vi),the following shall be and shall be deemed always to
have been substituted from the date the said Act was
enacted, namely:-

*(vi) Public Services for the pumposes of this Act”
means, services in any office or establishment of:-

(a) the Govemment ;
(b} alocal authority;

(c) a Corporation or undertaking wholly owned or
controlled by the State Govemment;

(d) a body established under any law made by the
Legistature of the State whether incorporated or nol;
Including a University;

ActTof (e) a Co-operalive Society registered under the
1964.  Andhra Pradesh Co-operative Socielies Act, 1964; and

() any other body established by the State
Government or by a Society, other than the Society
specified under sub-clause (g}, registered under any law
relating to the registration of societies for the time beingin
torce, and receiving funds from the State Govemment either
fully or partly for its mainlenance or any educational
institution whether registered or not but receiving aid from
the Govemment.”.
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3. (1} Notwithstanding any orders issued by the

Govemment or any authority, or any Judgment, decree or
order of any Court, or Tribunal, no person shall claim for the
appointment or continuance in service under the proviso to
sub-clause (e) of clause {vi) of section 2 of the Andhra
Pradesh (Regulation of Appointments to Public Services
and Rationalisation of Staff Pattern and Pay Structure) Act,
1884, asincorporated by the Andhra Pradesh (Regulation
of Appointment to Public Services and Rationalisation of
Staff Pattern and Pay Structure) (Second Amendment) Act,
1998, which proviso shall be deemed to have been repealed
from the date from which the Andhra Pradesh {Regulation
of Appointment to Public Services and Rationalisation of
Staft Pattern and Pay Struclure) (Second Amendment) Act,
1998 came inlo force.

(2) No suit or other proceedings shall be maintained
or continued in any court, Tribunal or other aulhorily against
the Government or any person or other authority
whatsoever to secure the appointment or continuance of
any person in service on the basis of the proviso to sub-
clause (e) of clause (vi) of section 2 and all such pending
proceedings shall abate forthwith;

(3) No court shall enforce any decree or order
directing the Govemnment or any person or other authority
whatsoever {0 appoint or to continue any person in the

* service of any co-operalive society on the basis of proviso

to sub-clause {e} of clause (vi) of section 2 which ceased
to be inforce by the Andhra Pradesh (Regulation of
Appointment to Public Services and Rationalisalion of Staff
Pattern and Pay Structure) (Amendment) Act, 2004.

Abate-
ment of

Claims

Act27 of
1998

Act27of
1998
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Repea) 4.The andhra P egut oinments
ordr 10 public Service and Rationd isalio pattern an
';:‘;"5:0;‘ pay Structur® (amend ordinance, 20 s hereby
) r_epaa\ed.
GV.S ATHY
OVE[T\X“EY“,
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh (Regulation of Appointments to Public Services
and Ratioy alisation of Staff Pattern and Pay Structure) Act, 1994 (Act 2 of
|994l} Was enacted for the purpose of regulating the appointments and
prohibiy irregular appointments in the public secvices as defined in clause
(i) Oof sty ection {1) of section 2 of the AcL.

.BY the Andhra Pradesh (Regulation of Appointments to Public
Servicey and Rationalisation of Staff Patten and Pay Structure) (Amend-
ment) Act, 1998 {Act 27 of 1998), clause (&) of sub-section (1)} of section 2
hias beep 2mended sa as to exempt from the purview of the public services if
!he SCivices in any such body or society as specified in sub-clause (e} which
1s not Teceiving any funds or grants towards salaries of its employees from
the State G overnment,

I("'A‘ping in view of the aforesaid exempted provision of law, the
emp!lo}.ees of Primary Agriculture Co-operative Societies and Primary
AT Cullyry) co-operative Credit Societies have filed a writ petition before
the I:ion'ble High Court of Andhra Pradesh claiming regularization of their
SEIVICes in the respective institutions.

WP ;T'E High Count of Andhra Pradesh in its orders dated 6-11-2003 in

-+ 0. 719872003 and batch held that the amendment made to proviso (o
SUb_FIa‘fSE () to clause (vi) to sécilon 2 of the said Act is not applicable 10
the Mslitutipns who are not receiving any grant towards salaries of its
EMPyees, Therefore, by invoking the said provisions of law the aforesaid

cmpluytes cannot be lerminated from the services.

To 9vercome the aforesaid difficulty, the Government have decided to
N end ®etion 2 (vi) of the Act suitably with retraspective effect form 235th
OVeMber, 1993, the date on which the Andhra Pradesh (Regulation of

am
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THE ANDHRA PRADESH GAZETTE
PART 1V-B EXTRAORDINARY
PUBLISHEDBY AUTHORITY

No. 5] HYDERABAD, WEDNESDAY, MARCH 4, 2009

ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The follwoing Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 2nd March, 2009
and the said assent is hereby first published on the
4th March, 2009 in the Andhra Pradesh Gazette for general
information.

ACT No. 5 OF 20089.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF APPOINTMENTS TO PUBLIC
SERVICES AND RATIONALISATION OF STAFF
PATTERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixtieth Year of the Republic of India as
follows:—

[1]
A. 404
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Short
title

and
Commen-
cement.

Amend-
ment of
section

AdNa
20of
1994.

1. (1) This Act may be called the Andhra Pradesh
(Regulation of Appointments to Public Services and
Rationalisation of Staff Pattern and Pay Structure)
(Amendment) Act, 2009.

(2) clause (ii) of section 2 shall be deemed to have
come into force with effect from 25th January, 2005 and
the remaining section shall come into force at once..

2. In the Andhra Pradesh (Regulation of
Appointments to Public Services and Rationalisation of
Staff Pattern and Pay Structure) Act, 1994, in section 4,—

(1) in sub-section (1), for clause (c), the following clause
shall be substituted namely :-

“(c) from the candidates having the requisite
qualification either sponsored by the Employment Exchange
or applied in response to the wide publicity of vacancy
position through Daily News Paper having wider circulation
or Employment News Bulletin and also display on the Office
Notice Boards or announcement through Radio or Television
in other cases where recruitment otherwise than in
accordance with clauses (a) and (b) is permissible.”.

(i) in sub-section (2), for clause (b), the following
clause shall be substituted namely:-

“(b) to the appointments made in favour of a son or
daughter or spouse or a grand son (son’s son) or a grand
daughter (son’s daughter) or a grand son (dependent
daughter’s son) or a grand daughter (dependent daughter’s
daughter) of any married person or a brother or a sister or
parent of any unmarried person killed or totally incapacitated
in extremist violence or in police firing or bomb-blast or in
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 17] AMARAVATI, THURSDAY, JUNE 15, 2017.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the
assent of the Governor on the 13" June, 2017 and the said assent is hereby

first published on the 15" June, 2017 in the Andhra Pradesh Gazette for
general information :-

ACT No. 17 of 2017

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH (REGULA-
TION OF APPOINTMENTS TO PUBLIC SERVICES AND

RATIONALISATION OF STAFF PATTERN AND PAY STRUCTURE) ACT,
1994.

Be it enacted by the Legislature of the State of Andhra Pradesh in
the Sixty-eighth Year of the Republic of India as follows :-

1. (1) This Act may be called the Andhra Pradesh (Regulation  shottitie and
of Appointments to Public Services and Rationalisation of ©°™™"**™"
Staff Pattern and Pay Structure) (Amendment)Act, 2017.

(2) It shall come into force with immediate effect.

2. In the Andhra Pradesh (Regulation of Appointments to Public ~ Amendment of
Services and Rationalisation of Staff Pattern and Pay ,, ,Sectons
Structutre) Act, 1994, in section 4, in sub-section (2) after 1994,

clause (d), the following clause shall be added, namely ,-
“(e) to any appointment to be made in compliance with
the decision of Council of Ministers vide resolution CR No.
708(1)/2016, dated the 22" August, 2016.".
M. SRIHARI BABU,
Secretary to Govemment (I/c),
Law Department.

Printed by the Commissioner of Printing, at A.P. Legislative Assembly Printing Press, Amaravati.
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THE ANDHRA PRADESH GAZETTE

PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No.9] AMARAVATI, TUESDAY, JANUARY 9, 2018.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 4" January, 2018 and the said assent is hereby first published on the
9% January, 2018 in the Andhra Pradesh Gazette for general information :-

ACT No. 9 of 2018

~ AN ACT FURTHER TO AMEND THE ANDHRA PRADESH (REGULATION
OF APPOINTMENTS TO PUBLIC SERVICES AND RATIONALISATION OF
STAFF PATTERN AND PAY STRUCTURE) ACT, 1994.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Sixty-eighth Year of the Republic of India as follows:-

1.(1) This Act may be called the Andhra Pradesh (Regulation of Appointmentsto  gport title and
Public Services and Rationalisation of Staff Pattern and Pay Structure) (Second Amend-  commencement.
ment) Act, 2017.

(2) It shall come into force with immediate effect.

2. In the Andhra Pradesh (Regulation of Appointments to Public Services and = Amendment of
Rationalisation of Staff Pattern and Pay Structure) Act, 1994, in section 4, in sub- iegtlzozé’g‘;:t
section (2) after clause (e), the following clause shall be added, namely,-

“(f) to any appointment to be made in compliance with the decision of Council of
Ministers vide resolution CR No.459-2/ 2017, dated the 1% November, 2017.”.

DUPPALA VENKATARAMANA,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing, at A. P. Legislative Assembly Printing Press, Amaravati




March 4, 2009] ANDHRA PRADESH GAZETTE EXTRAORDINARY 3

communal violence irrespective of the age of the killed who
is not accused of an offence, made in accordance with the
relevant orders issued from time to time.

Explanation:- “totally incapacitated” means certified
as such by the Medical Board.”.

R. RAMA CHANDRA REDDY,
Secretary to Government,
Legislative Affairs & Justice

Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT
LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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PART IV-A EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 18 | AMARAVATI, - FRIDAY, 28" OCTOBER, 2022.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor on the 22" October, 2022 and the said assent is hereby first published on the
28" October, 2022 in the Andhra Pradesh Gazette for general information :

ACT No.18 of 2022.

ANACT FURTHER TO AMEND THE ANDHRA PRADESH (REGULATION
OF APPOINTMENTS TO PUBLIC SERVICES AND RATIONALISATION OF
STAFF PATTERN AND PAY STRUCTURE) ACT, 19%94.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-third Year of the Republic of India as follows :-

1. (1) This Act may be called the Andhra Pradesh (Regulation of Appointments Short title and
commencement.

to Public Services and Rationalisation of Staff Pattern and Pay Structure)
(Amendment) Act, 2022.

(2) Itshall come into force with immediate effect.

2 In the Andhra Pradesh (Regulation of Appointments to Public Services and ﬁﬂgenqmezt

f of Section 4.
Rationalisation of Staff Pattern and Pay Structure) Act, 1994, in section 4, in sub- it
section (2), after clause (f), the following clause shall be added, namely.- ' i

“(g) to any appointment to be made in compliance with the decision of .Council
of Ministers vide resolution CR No.60/ 2022, dated the 7* March 2022.”.

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

J-41/41 [1]
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No. 34] AMARAVATI, FRIDAY, 27% OCTOBER 2023.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received
the assent of the Governor on the 18" October, 2023 and the said assent
is hereby first published onthe 27" October, 2023 in the Andhra Pradesh
Gazette for general information :

ACT No. 34 of 2023.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF APPOINTMENTS TO PUBLIC SERVICES AND
RATIONALISATION OF STAFF PATTERN AND PAY STRUCTURE) ACT,
1994.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-fourth Year of the Republic of india as follows:-

; 7 (1) This Act may be called the Andhra Pradesh (Regulation of
Appointments to Public Services and Rationalisation of Staff Pattern and
Pay Structure) (Amendment) Act, 2023.

(2) It shall come into force with immediate effect.

2. Inthe Andhra Pradesh (Regulation of Appointments to Public Services
and Rationaiisation of Siaff Pattern and Pay Structure) Act, 1994, in section

4, in sub-section (2) after clause (g) the following clause shall be added,
namely,-

Job - 42/170 [1]

Short title and
commencetnent.

Amendment of
section 4.

Act No. 2 of 1984,




ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-B

“(h) to any appointment to be made in compliance with the
decision of Council of Ministers vide resolution CR No. 141 /2023,
dated the 7" June, 2023.".

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,
The following Act of the Andhra Pradesh Legislature received the assent
of the Governor on the 5v March, 2024 and the said assent is hereby first

published on the 6t March, 2024 in the Andhra Pradesh Gazette for general
information - ' '

No. 7

ACT No. 7 of 2024

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
(REGULATION OF APPOINTMENTS TO PUBLIC SERVICES
AND RATIONALIZATION OF STAFF PATTERN AND PAY
STRUCTURE) ACT, 1994.

Be it enacted by the legislature of the State of Andhra Pradesh in the
Seventy-Fifth Year of Republic of India as follows:-

1. 1. This Act may be called as the Andhra Pradesh (Re'gulation of  Short title and
. . . . . commencement.
Appointments to Public Services and Rationalization of Staff Pattern
and Pay Structure) (Amendment) Act, 2024.

2. Clause (i) of Section 2 shall be deemed to have come into force
w.e.f. 25-11-1993, being the date of coming to force of the Andhra
Pradesh Ordinance 8 of 1993 sincereplaced by Act 2 of 1994.

3. Clause'(ii) of Section 2 shail be deemed to have come inta farce
w.e.f. 01-08-2004 the date of introduction of the National Pension
System introduced by the Union of |ndia as adopted by the
Government of Andhra Pradesh. '

J.No-43/18 [1]
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iv) of Section 2, shall come intq
by notification,

4. the remaining clauses (i) and (
force on such date as the State Government may,

appoint.
nsertion of new 2. In the Andhra Pradesh (Regulation of Appointments to Public Services

seclions 78, 7C,
7D and 7E. and Rationalization of Staff Pattern and Pay Structure) Act, 1994, after

Act No.2 of 1994, Section 7A, the following new sections shall be inserted, namely,-

(i) “7B. Commencement. of qualifying service for pension of
regularised persons: Notwithstanding anything to the contrary in
any law for the time being in force, including the Andhra Pradesh
Revised Pension Rules, 1980, the qualifying service for pension
of persons regularised in service, in pursuance of Act 2 of 1994,
shall commence only with effect from the date of regularisation of

such service.”.

-(iiy “7C. Applicability of pension system: The persons whose
' services are regularised on or after 01-09-2004, shall be eligible
to avail pensionary benefits only under the National Pension System

as adopted by the Government ahd_as amended from time to time,

-or any other pension system brought into effect by the

Government.”.
(iiiy “7D. Protection of action:

(a) The pensions disbursed to persons, reckoning the qualifying
service from a date earlier to the date of regulari.sation, whetherin
pursuance of an order of a Court, Tribunal or 6therwise. which has
attained finality shall be continued and no émounts shall be
recovered. ‘

Provided thatwhere such pensions are fixed subject to result
of Special Leave Petitions and Writ Appeals, the same would be
governed by the provisions of this Act. |
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6" MARCH, 2024)
/’—(;:;e persons who are rendered eligible to pensions
calculated under Andhra Pradesh Revised Pension Rules, 1980,

even though regularised after 01.09. 2004 in pursuance of an order

° of a court, tribunal or otherwise which have attained finality shall

be continued and not be recovered.

Provided that where such pensions are fixed subject to resuit
of Special Leave Petitions and Writ Appeals, the same would be
- governed by the provisions of this Amending Act.

(iv) 7E. Nctwithstanding anyihing contained in any judgment, decree or
order of any court, tribunal or other authority, the claims for
‘pensions contrary to Sections 7B & 7C hereinabove shaii sland

abated and accordingly:

~ (a) No suit or proceedings or other proceedings shall be
instituted, maintained or continued in any court or tribunal or
other authority By persons who are working as full time NMR,
danly wage or consolidated pay or part time employee against
the Government for nensxons otherwise than in accordance
with Sections 7B & 7C as substituted under this Act.

(b) No court shall ehforce ‘anyjudgment or decree directing
grant of pensions otherwise than in accordance with Sections
7B & 7C. All proceedings pending in court or tribunal claiming
pension otherwise than in accordance with hereinabove

prescribed shall abate.

G. SATYAPRABHAKARA RAO,
Secretary to Government,
Legaland Legislative AlTairs & Justice,
Law Department.

—————— S _____.——-——'—_’-'—T-_—_
Printed by the Commissioner of Printing al A-P. Legisiative Assembiy Printing Press, Amaravati
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